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Dumber of widows that have received pay­
ment are befng conceted and will be laid on 
tbe table of tbe Sabba. 

Resomptlon of Air hae1l. 81ghts to 
Canada 

1684. DR. B. L. SHAILESH: Will 
tbe Minister of CIVIL A VIA TION AND 
TOURISM be pleased to stale: 

(8) whetber any talks were beld recently 
in Ottawa, ror resumption of Air India's 
fligbts to and from Canada; 
I 

(b) if so. the outcome thereof; and 

(c) the estimated loss of freight to Air 
India since the suspension of the flights to 
tbat country due to crash of Kanishka ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION AND 
TOURISM (SHRI SHIVRAJ v. PATIL): 
(a) and (b). India-Canada bilateral talks 
were held in JuJ), 1 9ft 8 to discuss matters 
relating to strengthening aviation security. 
exchange of statistical informa tlOn and 
revision of commercial agreement between 
Air India and Air Canada. Agreement 
was reacbed on all these items. 

(c) The estimated 108s of freight to Air 
India sioce suspenlion of Air India's flIghts 
to tbat country is Rs. 84.88 la.khs per 
aonum. 

9 S~D and 6 SOD trains between 
Delbl·Sabaraopur 

1685. SHRI DHARAM PAL SINGH 
MALIK: Will the Minister of RAILWAYS 
be pleased to state : 

(a> whether tbe passenger train Nos. 9 
SSD aDd 6 SSD runDin. between Delhi 
and Sablranpur via BIgpat aDd Badot on 
tbe Northern Railway were cancelled on 7 
July. 1988 for an Indefinite penod: 

(b) if so, tbe r~aSOD' therefor. and 

(c) whether keepinl in view the 
difficulties faced by tbe passenger, Oovern. 
ment propose to take steps to rcstore tbese 
trains and if not, tbe roasoDs therefor? 

THE MINISTER. OF STATE OF THE 
MINISTRY OF RATLWAYS (SHR) 
MADHA VRAO SCINDIA) : (a) Temporarily 
suspended w.e.f. 5-7-88. 

(b) Dislocation due to beavy rainsom 
certain sectioDs of Northern Railway and 
operational rrqulrements. 

(c) Restoration will be done as soon 8S 

the situation improves. 

Modification of law for divorce for 
Epileptic Patients 

1686. SHRI K. RAMAMURTHY: 
Wilt the Minister or HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether the Neurological Society 
of lndia and the International Congress on 
Fpilepsy have suggested to the Government 
to modify the existing laws so as not to 
equate e.pilepsy with insanity or make it a 
ground for divorce; and 

(b) if so, the action proposed to be 
taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ 
KHAPARDE): (a) and (b). Suggestion~ 
have been received by the Government 
(along with a copy of the document on 
• 'Epillpsy and Law" reported to have been 
presented by Dr. K S. Mani at the Interna­
tional Epilepsy CODgress held in September ~ 
1987) for deletioD of word 'Epilepsy / 
Epileptic from concerned ActS/Statutes. Tho 
matter is under consideration. 

Railway Committee& 

1687. SHR} RAMASHRAY PRASAD 
SINGH: Will the Minister of RAILWAYS 
be pleased to ,lato ; 




